.CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH :

'for more than 4 years as the Deputy Shop Superintendent

7

"AT . HYDERABAD,

0.A.N0.978 of 1997,

Dated the 4th August, 1997,

Between : ‘
K. Siva Prasad Rao. ' seo Applicant |
Ang

1. The Chief Persomnel Officer,
South Central Railway,
Rail Nilayam, Secunderabad,

2. The Workshop Personnel Officer, !
Rayanapadu Wagon Workshop, :
S.C.Railway, Guntupalli, - :
Krishna District, P Respondents, X '

Counsel for the Applicant = Mr; P. Krishna Reddy
Counsel for the Respondents- Mr,V.Rajeswara Rao,S.C.
Coram :

The Honourable Mr,R.Rangarajan, Member (Adm,)
The Honourable Mr,.B,S,Jai Parameshwar,Member (JI¢l.)

O RDER  ( ORAL)

(As per Hon, Mr.B.S. Jai Parameshwar, Member (Judicial))

1. Heard Mr, V.Krishna Reddy, learned counsel
for the applicant and Mr, V. Rajeswam Rao, learned
Standing Counsel for the respondents,

24 The applicant was working in the Wagon Workshpp,}
Guntupalli, Krishna District, It is stated that belonged
to the S8,T, community; He joined the railway service
as Chargeman-B on 6.4.84 against the direct recruitment
quota, He was promoted as Chargement-A and on 28.2.89,
he was promoted as the Deputy Shop Supérintendeﬁt ( now
redesignated as Junior Engineer-Ii) on ad hoc basis in
a non-fortuous vacancy. By order dated 12,6,93 hls
services were reqularised as the Deputv Shop Superlntendeﬁk
with effect from 1,3.93 as against the restructured

vacancy. It is stated that the applicant had_worked
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continoously till 1.3.93} As on that daté, there were

7 posts of ‘the Shop Superintendent lying vacant in the
Wagon Workshop including one backlog vacancy reserved
for the Scheduled Tribe candidate . It is stated that
there was no S,T. candidate in the category of Shop
Superintendent in the Wagon WOrkshoéi It is stated

that he had submitted a represéntation dated 20,9,96
and also another representation through his counsel
dated 30,10.,95 for considering his case for promotion
with effect from 1,3.93 in the scal%of pay of Rs,2375=3500
(RSRP) to the post of Shop Superintendent along with the
consequential benefits, His main contention is that he
was promoted as the Deputy Shop Superintendent on
reqular basis on 1,3.93 as against the restructured
post, Earlier to that he was working as the Deputy !
Shop Superintendent from the year 1989 on ad hoc basis
Hence in the vacancy of Shop éuperintendent available
as on 1,3.93 he should have been promoted to that |
post as he had put in more than 3 years of service |
as the Deputy Shop Superintendent which includes the
service on ad hoc basis, There was no rule which : |
prevengg’the counting of ad hoc service for the service
eligibility of two years, Hence he has filed this 0.3,
praying for a direction to the respondents to give him
promotion as Shop Superintendent in the Wagdén Workshop

which post is presently designated as Senior Section
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Engineer in the Wagon Workshop, Guntupalli resérved for
the S,T.candidate with effect from 1,3,93 with-all
consequential benefits. . )

3. The contention of the applicant is clear, f"]
He has completed 2 years of service even .on fegular
basis as the Deputy Shop Superintendent as on 1,3,95,
If there was a backlog vacancy for the S,T, candidate

Conninlines o

as on 1,3.95, he should have beeanromoteénagainst the
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backlog vacancy; It appears that he has not been
promoted against that vacancy. In view of the

existing position, he had filed the representations
referred to above: Hence we feel that it is preferablel‘
to direct the Respondent No,2 to dispose of the
representation of the applicant forthwith.in accordance‘
with law within three months from the date of receipt;
of a copy of this order;
4, In the result, the 0.A, is disposed of |
directing the Respondent No,2 to dispose of the |
representationipf the applicant within thrée months
from the date of receipt of a copy of this order,

If he requires any ¢larification from the Respondent
No.l, the same should be obtained from within the
said stipulated period,

With the above direction, the O;A. is "

| disposed of at ﬁhe admission stage itself. No costs.

Registry to send a copyof the o;A. along witF

the copy of this ord&r: ‘_

[%Q<;;\/<%2~g/~/"“/’5&ﬂ// J\VNMS"““"’d’f4E§-, ‘
( R, RANGARAJAN )
MEMBER (ADMINTSTRATIVE) J

+S7JAT PARAMESHWAR)
4\@0\ MBER (JUDICIAL)

Dated the 4th August, 1997, - :
Dictated in the Open Court. %}k{' . ] 'L .
X’ S Ff
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Copy to:- | v

1, The Chief “ersonnel officer, South Central Railway, RailMilayam,

2. The workshop Pe;soﬁnel Officer, Rayapapadu wagon Workshop,

. South Central Railway, Guntupalli, Krishna Dist,
3, One copy to Me.P.Krishna Reddy, Advocate , @,A.B. Hyderabad.
4. “ne copy to E}.V.Rajeswara Rao, s.c/ggilway. C.A,T. Hyderabad,
5. One Copy to The Hon' Ble 8ri B.S.Jai‘Parameshwaf, Member (JP
6. One Copy to The D.R, (a),

7. One Duplic-te Copy.

" Upre.
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